
CE NTh AL ADMINISTRATIVE TR IUN AL 

CALCUTTA BENCH 

No. OR 346 of 96 

Present : Hon'ble Mr.Justice 'S.N.rallick, Vice—Chairman 

Hon'Ile Mr.S.Das!upta, Administrative Member 

IIPIN CII. It{JUiICK 	 - 

VS 

UNION OF INDIA & ORS. 

For the applicant : Mr.*.Chakramorty, counsel 

For the rspondants: Mr.P.Chatterjae, counsel 
rn 	sf 

S 

Heard on : 12.58 	 Order on  

ORD E 

5.N.MaUick, VC 

We have heard the ld. counsel for both the partiis It is 

submitted by Mr.A.Chakraiorty, id. counsel for the applicant that 

= 	durin the pendency of the aplicatn all his •rievances ventilted 

in the application has been remedied by the authorities and as amian 

such he has instruction not to proceed with this app1ication..::Accordini 

ly 	the aoplication is disposed of being not pressed. No ord 11 ar as to 

eosts, 

vIc_ HRIRrAN 

i.n. 


